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“ An Act ¢ further to amend the Merchant Shlpplng Act, 1958

lE it enacted by Parhament in the Tthty-nmth Year of the Republlc

of Ind1a as follows:— ol

1. (1) This Act may be called the Merchant Shlppmg (Amendment)
Act 1988,

Yoy ‘ih‘%

"(2) It shall come into force on such datel as the Central Government
may, by notification in the Official Gazette, appoint.

2. In section 352H of the Merchant Shipping Act, 1958  (hereinafter
referred to as the principal Act),—

(@) in sub-section (I),—

> (i) the brackets and figure “(1)” shall be omitted;

(i) after clause (e) the following clause shall be inserted,
namely: —

!

‘(f) “tonnage” means the tonnage of a ship determined
in accordance with the provisions of section 352B and where
it is not so determinable, it means forty per cent. of the
weight in tons of oil cargo the ship is capable of carrying.’;

(b) ‘sub-section (2) shall be omitted.

3. In section 352J of the principal Act, in sub-section (1), for clauses

(a) and (b), the following clauses shall be substituted, namely:— -

“(a) one hundred and thirty-three Special Drawing Rights for
each ton of the ship’s {onnage; or

(b) fourteen million Special Drawing Rights »

4. In section 352K of the principal Act, for sub-section (3) the follow-
ing sub-section shall be substituted, namely:—

“(3) The amount in Special Drawing Rights to be deposited or
secured in the fund under sub-section (1) shall be converted in

1, 17~ 1989, vide Notification No, GSR 586(E), dated 1-6-1989, Gazette of India,
Extraordmary, 1989, Pt., sec.” 3(D).
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rupees on the basis of officia] value in rupees of the Special DraW-

ing Rights as determined by the Reserve Bank of India on the date
of constitution of the fund.”. :

li
Amend- & dn seetign 362N of the principal dhetye ‘ ,
ment of ' R coR ’ o '
section (i) in sub-section (1), for clauses (a) and (b), the following
352N. clauses shall be substituted, namely: —
_ “(a) one hundred and ‘fhiri:y-three Special Drawing Rights
for each ton of the ship’s tonnage; or
(b) fourteen million Special Drawing Rights,”;
i, i)y subssection (3), after the word and figures “November, -
1969”  the words “ ag amended from time to time” shall be inserted.
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© Amend- _6. In section 3520 of the principal Act, after the word and figures
ment of “Novetber 19697, the Words “as ametided Fror fiing 'to 4ithe? WHdl be
section inserted, ' : e AR
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